2755  Quitting of
Commonwealth (Res.)
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SHRI JYOTIRMOY BASU (Diamond
Harbour) : Mr. Chairman, Sir, I support
the Resolution moved by my hon. friend,
Shri George Fernandes.

MR. CHAIRMAN : [ have to take up
the Half-an-Hour discussion at 6-30 P.M.
So, finish it in two or three minutes.

SHRI JYOTIRMOY BASU : Let us first
understand the behaviour of the British
during the Pakistani aggression and, in
particular, what the B.B.C. had done.
Who had started the Kashmir trouble ?
Lt. Scott, a Briton, who was placed with
the Gilgit Scouts there.

Then, herc is this Immigration Act by
which they are restricting the coloured
people. The next is Rhodesia. Who are
Rhodesian? My little knowledge about
them is that they are the old civil servants,
the planters, who went back from colonies,
who could not fit in with the society in
Britain, and took shelter in Rhodesia.
Rhodesia is another Britain. Britain s
giving them money; Britain is giving them
materials: Britain is giving them war-
materials; Britain is protecting them and
creating a smoke-screen for the rest of the
world.

Even today, there are these British firms
in this country which are practising dis-
crimination on racial grounds. They do not
admit coloured men even today, in India, in
some of their clubs.

Financially, they have been plundering this
country more since 1947. They have found
these tactics of under-invoicing and over-
invoicing and plundering this country.

Lastly, they are releasing the Gorkha
Brigade from Malaysia in order that the
Gorkha Brigade can go and serve the
American cause in Vietnam. That is the

% point,

These are all the acts of hostility towards
this country and coloured people in_general.

*HALF-AN-HOUR DISCUSSION.
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It is not only that we should leave the Com-
monwealth but we should try to resist dis-
crimination on racial grounds everywhere
in the world, specially what is happening in
America today against the Negroes. We
must also pressurise them that they cannot
discriminate the Negroes against the whites
on racial grounds.

Mr. CHAIRMAN : We will continue

the discussion on the Resolution the next
day.

18.29 brs.*

BHARAT SEWAK SAMAJ
MR. CHAIRMAN : Shri N. K. Somani.

SHRI AMRIT NAHATA (Basmer):
Sir, I rise on a point of order. I have
nothing to say on the merits of the subject
which we are going to discuss for half an
hour. But I learn that Mr. Somani who is
to raisc this discussion is very much publicity
conscious and he gets a lot of publicity
because he has his own press. Is it permit-
ted to a Member to supply a brief resume
of the speech that he is going to make in the
floor of the House in advance to the press?
I know for certain that he has distributed a
cyclostyled copy for favour of publication to
the press people in which he says that Mr.
Somani spoke such things on the floor of the
Housc. He has not yet spoken .

So, I would request you to direct the hon.

Member not to speak those things which he
has already circulated to the Press.

MR. CHAIRMAN : That copy is not
laid before me. Anyway, I leave it to his
conscience.

SHRI N. K. SOMANI (Nagaur) :
Mr. Chairman, I am rising with a very
heavy heart

SHRI AMRIT NAHATA : What is your
ruling, Sir ? Have you directed the hon.
Member that he should not speak those
things which he has already circulated in
advance to the Press, othcrwise, it would
be a breach of privilege

MR. CHAIRMAN : [ am not aware of
the fact of circulation. I am not aware of
any papers, to which the hon. Member has
made a reference, having been circulated.
That is not before me. I cannot give any
ruling.
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SHRI AMRIT NAHATA : I speak with
some responsibility and authority.
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SHRI N. K. SOMANI : I am rising with
a very heavy heart because normally I
would never take up any cause against a
voluntary body. 1 am one of those who
would like to motivate people’s energies and
time into constructive voluntary activities

but when, because of government collusion
and the conduct of the Bharat Sewak Samaj

MARCH 22, 1968

Samaj (H.A.H. Dis.) 2758

for thelast 15 years or so, the repeated at-
tempts by this House, by the PAC in 1965
and later this year—all cumulative efforts
of this legislative body—have failed to bring
to light the exact conduct and size of the
financial operations of that body, then I
think that it becomes a weasel and a wasted
effort, that it becomes a criminal con-
duct, and the things that have come to light
before this House not only through the PAC
document but others reveal such a sordid
drama of embezzlement, misappropriation,
nepotism and corruption that this Govern-
ment and this House should take a scrious
note of these.

Before I go further into the details of this
case, I would like to briefly recount that in the
year 1952, this non-official voluntary organi-
sation, was supposed to engage itself in mul-
tifarious, constructive, social activities, but
it concerned itself with, and permeated,
all sections and Ministries of the Govern-
ment of India and, therefore, the Central

Government, either at this stage or at any
other stage, cannot disown any responsibility
that the Bharat Sewak Samaj is an autono-
mous body, that because the accounts have
not been able to be produced so far, it
cannot do anything in thc matter. Sir, this
is a question where a body has been enjoying
the privileges of a voluntary body and at the
same time the immunities of a Government
department; otherwise, it is not possible at
all to explain the large number of irregulari-
ties, to explain thc concessions that have
been enjoyed by this body in complete viola-
tion of all Government of India rules,
administrative as well as financial; specifi-
cally, financial rules 149(3) have been broken
consistently by the Bharat Sewak Samaj
under the Presiding Ministries which are
many. Let us see who is mainly responsible
for this drama and who is responsible for
perpetuating this stinking story of the
misuse of public funds. Either the Plan-
ning Commission which was being conducted
for a number of years by Shri G. L. Nanda
who was also the president of the Bharat
Sewak Samaj until it was brought to the
notice of the House by the PAC Chairman,
Shri R.R. Morarka, for which he paid a very
dear price and as a result of which there
was an altercation in the Lobby of this very
House after which the speaker of the House
had to pull up the Members, or Shri Nanda,
or his associates and favourite officers who
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continue even now, in spite of the fact that
the Bharat Sewak Samaj affairs and files
have now been sent to the present Ministry,
to be in charge of public cooperation in the
Planning Commission, which I propose to
show in a little while, are responsible for
this. The Information and Broadcasting
Ministry cannot manage its own funds and
for the publicity of the Bharat Sewak
Samaj..........

SHRT AMRIT NAHATA : On a point of
order, I am sorry to raise it. I thought that
the hon. Member would take some heed of
what I said and he would not speak those
things which he had circulated in advance.
Here is the resume of the speech which he has
circulated and I am just handing it over to
you.

Wt FaR W A : qwEhT wEeEd,
st feq#d RN faar @, sa% @y
q & gl a9 9g aAT I §
frwr @ IR T TR &7
afz gemaR A & @ ag A1 e

AR A

ot ag femd d gEE § f
W@ FEANE & @ o) faE
A @ T F R @
W | fraaw ¥ AR fam @ gu
F—T A 10 AT AR I TAY
e Afew I afed, av & wa
T IBE | WA JEM T TEAT

=t wfw wwor aroaar (FUEE)
awfa wgEa, s s ¥ I §
f& 9t et ggiv agde M, o
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MR. CHAIRMAN : The relevant rule on
this is that the notice shall not be given
publicity by any Member or other person
until it has been admitted by the Speaker and
M21LSS/68—14
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circulated to the Members. But in this case
it is not a question of notice but of something
sent for publication by the Member and
which is entitled ‘Press summary of Shri
N.K. Somani’s (Swatantra) speech delivered
in the Lok Sabha on the 22nd March, 1968,
on a half-an-hour discussion regarding the
working of the Bharat Sewak Samaj’ and
todayis March22nd. This has been given
to me by the hon. Member Shri Amrit
Nabhata, but it is just a cyclostyled copy of

Wt Wy famd : @E wAHE
WA FY T HY § | AT THE
Afew O3, s7 sEw SomEd
awfs  #ERE, AWt W@gE  9ER
afad

SHRI D. N. PATODIA (Jalore) : It is
nota copy of the speech; itisa summary
of something.

SHRI MADHU LIMAYE : Please do
not take cognizance of that.

SHRI CHANDRA JEET YADAV
(Azamgarh) : How can he give asum-
mary of something which is not there ? In
vacuum, nothing can be there.

SHRI UMANATH : (Pudukkottai)
That rule relates only to parliamentary
record. Itis not a parliamentary record,
which is in circulation.

ot fawfa faw (Arfgrdy) @
3 g =W W & 9gy f /e
reaTT 99 A & @E 7

MR. CHAIRMAN : Kindly listen to me.
This paper or this document that has been
delivered to me does not bear the hon.
Member’s signature. It is just a cyclostyled
copy; the speech that he has delivered so far
is just tho same as it is put down here. But I
cannot take cognizance of it. All that I
can say is that if this is exactly said to be the
speech, then the press may only report
what he says in the House and not go by
this.

SHRI CHANDRA JEET YADAYV: The
hon. Member claims to expose a fraud.
But he is alleged to have committed a fraud
in the eye of the House. This is serious.
It is an aspersion.
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SOME HON. MEMBERS: No, no.
MR. CHAIRMAN : I have already given

my ruling. No more discussion.

SHRI CHANDRA JEET YADAV:
I am only requesting him in his own interest
that he should deny it, ifit is not so, be-
cause he is present here.

SHRI N. K. SOMANI
it.

: T did not give

MR. CHAIRMAN : The hon. Member
says he did not give it. (Interruptions).

SHRI D. N. PATODIA : This is not
the way the Bharat Sewak Samaj can be
saved.

ot wET W qew ;oA AT WA
¥a% g X 9=F eTeET 2

ot wfw weor qrwAAr sy A

W § 9T ¥Jaw guw &y A
¥

QF WAA ©EET : WK J9F
AT HY TEEY QT E, W Y Te-
T FQAT

MR. CHAIRMAN : I can take cognizance
of this only if this paper which is circulated
bears the signature of the hon. Mecmber,
or if it is admitted in the House to bc a
genuinely circulated paper, circulated by
himself. He denies it. What else can you
do ? I will ask him to proceed.

ot wfr wowr @ad: o wEwd
W @A, T o I g
wif a7 T Y

) SHRIN. K. SOMANI : I can quite appre-
ciate why these attempts at blackade are
made in this house.

I was saying that nearly all the Ministries
of the Government of India are not only
involved in the matter of overlooking thesc
large grants; they have never made any
attempt to bring these facts before the public.

As I was mentioning before I was inter-
rupted, the hon. Prime Minister when she
was presiding over the Ministry of Informa-
!.ion & Broadcasting during 1964-65 thought
it fitto give lots of grants for Plan publicity
to this organisation; the Ministry of Health
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gave large grants to popularise family plan-

ning through the agency of the Bharat Sewak
Samaj. What is more, the wonder is that’
the Ministry of works and Housing gave
acolossal grant about which no accounts
are yet traceable. 1s there no other agency
which could do propaganda on behalf of
the Government of India? Either the
Minister should say that their Ministries are
not competent to do it or they should say
that the Works and Housing Ministry’s
works are not properly done. There is the
case of Kosi, where millions of rupees
were spent through the BSS. Let the
accounts be rendered not only to the Govern-
ment of India but to this Parliament. The
Finance Ministry, which is always so
orthodox, so conservative, which is chary
and wary of clearing voluntary bodies... ..

o {awfa fww : gwmfs #EEq,
TR AT w<E A R ® g
grar a = g fe feqa fafeas
FTHH FAT & |

SHRI N. K. SOMANI : He can ask the
Minister later about it.

But out of turn in a very rushcd atmos-
pherc, an income-tax clearance certificate was
given by the Government of India to this
body. The Public Accounts Committee in
that historic document, produced orginally
by Shri Morarka, who, as I said, had to
pay the price for bringing these facts to
light, and in a later document produced by

‘Shri Masani brought these things to light.

F vy W3 o g AW AR
BT g i T @ #I IR
g s ?

i faw@ faw @ omuw faar
7 famarsr &1 aga = far )

SHRI N. K. SOMANI : Before that there
was an altercation here, in which he had to
pay the price ultimately.

A Labour court in New Delhi on Septem-
ber 15, 1966, declared that this particular
volunteer body, which is doing all these
professional and profit-making activities
isan industry. In spite of that, there has been
no action taken on the misappropriation or
non-rendering of accounts.
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‘What is most surprising is that the All-
India Chairman of the Bharat Sewak Samaj,
Swami Harinarayananand made a public
statement on 21st December, 1967 that Rs.
50 lakhs in the past few years have been lost
due to ineffective control and lack of
supervision of Bharat Sewak Samaj.

What sort of activities have they been in-
dulging in ? I will just quote one instance.
The Chairman of the Gujarat Bharat Sewak
Samaj, late Shri Raoji Bhai Patel, had a
wonderful document entitled The Human
Urine Therapy, where he advocated that every
man and woman should drink his or her
own urine as a solution of all ailments and
this project was fully financed by the funds
of Bharat Sewak Samaj. The preface or
foreward to this wonderful book was written
by no less a person than our Deputy Prime
Minister ! I leave it to the judgment of
the House about the utilisation of funds.

Of late the Finance Ministry of the
Government has been publicising the names
of individuals and firms alleged to have
evaded tax amounting to Rs. 2,000 to Rs.
Rs. 5,000. They have publicised long
lists of names from all parts of India. But
when crores of rupees are being cmbezzled
and accounts are not rendcred, responsibility
is being fixed on nobody and the Govern-
ment of India is completely silent.

I said before that this is a unique organisa-
tion enjoying the privileges of a voluntary
body and the immunities of a Government
department. How can you otherwise explain
Government servants from the Planning
Commission and other ministries being sent
on deputation to the Bharat Sewak Samaj?
As a result of the PAC report in April 1965,
the then Home Minister, Shri G. L. Nanda
was forced to sever his connections with the
Bharat Sewak Samaj and the Sadachar
Committee, as a result of a debate initiated
by Acharya Kripalani.

Another very important Congress mem-
ber, Mr. Brij Krishna Chandiwala ridiculed
that 34th report of the PAC and siad, this
is like Miss Mayo’s book on India. The
Speaker, Sardar Hukam Singh, pulled up
that person. I would briefly summarise
the PAC report about the misuse of funds,
mismanagement, inefficiency and nepotism.
The PAC said that the total grants-in-aid
given to Bharat Sewak Samaj by the Central
Government was Rs. 2.30 crores and by the
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various States was Rs. 96 lakhs duting
1952-53 to 1964-65. Thero has been defal-
cation and suspected embezzlement, which
should be investigated. They also said that
concerted action should be taken .

3 attempts have been made to obtdin
the consolidated accounts of , Bharat
Sewak Samaj. 1 would read out from a
confidential document of the Government
of India about the state of affairs of the
accounts of the Bharat Sewak Samaj ;

“On the whole, one could not fail to
conclude that the financial position of the
Bharat Scwak Samaj is rather unsatisfactory.
The district and pradesh construction
offices have practically disintegrated.
As largeworks advances remain outstand-
ing for long, the liquid assets are negligible,
losses are heavy and prospects of recovery
of advances are dim.”

st 7y fowmd : dq @A A%
AT & 369 &F IwIid | TRN TF
FET WA & A w1 I
fear & safag & #iv s € 5 ag
qRT TEITEST §IA & AHA AT AT )
a1 @ AT geE @Y W@ Ay
FEAC A A1 AT IR T@T wA
& forg smRwr afsrg

SHRI N. K. SOMANI : I am ready to
authenticate it and place it on the Table.
[Placed in Library, See No. LT-628/68].

Sir, I would like to contiunue by saying
that this same note refers to how Bharat
Sewak Samaj will ever be able to repay the
huge debits and other liabilities which they
have to discharge to Government and sundry
creditors. They say it is really a big question
mark.

T would now come briefly to certain per-
sonalities involved and why a fair inquiry
is not possible unless all the officers who are
involved in this and who continue to preside
over BSS and public cooperation are not
suspended immediately. There are Mr.
& Mrs. HK.D. Tandon. I generally do not
name anybody in this House and today I
do so with a full sense of responsibility. Shri
Tandon is today incharge of public coopera-
tion in the Planning Commission and his wife
is a very high officer. Through the collusion
of one Shri M. Bhatt....... ‘oo
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SHRI SHASHI RANJAN (Pur) :
Sir, it has been the practice in this House not
to mention the names of officers who possi-
bly cannot defend themselves in this House.
It is unfair, I think you should direct the hon.
Member not to mention names and I would
request you to expunge the names he has
already mentioned.

MR. CHAIRMAN : The hon. Member
has mentioned the name of an officer in the
Planning Commission. I am sorry I cannot
allow it unless rule 353 is observed according
to which advance information should be
given to the Speaker.

SHRI RANGA (Srikakulam) : He will
withdraw the referece to that officer.

MR. CHAIRMAN : In spite of that, it is
mentioned in the paper which he has denied.
His speech is exactly as mentioned in the
paper. Is it just a coincidence, or some-
thing else ?

SHRI N. K. SOMANI : Sir, 1 would like
to conclude with a very fervent plea to the
bon. Minister that in view of all these alle-
gations it would be proper if a judicial inquiry
is instituted. I was before a few days in-
terested in demanding a CBI inquiry. But
looking at the currents that are at work and
looking at the whole trend of this affair,
1 think this matter requires a judicial inquiry
to be conducted. At the same time, all the
property, fixed and liquid assets and every
bank account of BSS should be frozen and
attached forthwith. If you are interested in
recovering your money and the amounts due
from BSS you would not be able to do so
until you do this. And, finally, the officers
who are responsible for the perpetuation of
this fraud should be suspended forthwith.

SEVERAL HON. MEMBERS ROSE—

MR. CHAIRMAN : I am sorry, I cannot
accommodate all of them. A number of
hon. Members have sent their names. Out
of them, four names came out of the ballot.
Only those Members can ask questions.
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Their names are Shri Ranga, Shri Madhu
Limaye, Shri Y. P. Mandal and Shri Kanda-
ppan

Nt wfw woor ardat ;@ g
QAT H1% AR, T | FAAG 987
e fe o d far ¢ & g
s dm fafrex agg @ ww@A-
A FAG FRX I AEHT T w4
T AifF gIR AT AR FAawm A
T & 09 B § TWIC AW
Y st =TgaT g |

SHRI RANGA : Mr. Chairman, I am
surprised at the extraordinarily great
vigilance that is being displayed by a number
of our friends in this House from the
Congress Benches, I do not know with what
objective. Now I can tell you that these
friends were not those who founded the
Bharat Sewak Samaj. I was one of the
founders of Bharat Sewak Samaj along
with Shri Gulzarilal Nanda. But, at the
same time, in 1960 I resigned from it on a
very important point. There were several
points but one of them was that BSS was
being based so entirely on the Congress
organisation and the good wishes and the
consent and assent of the DPCC President
and district Congress Committee President.
I warned Shri Nanda against the dangers of
it but he would not heed my advice. He had
paid the panalty for it.

MR. CHAIRMAN
question ?

SHRI RANGA :1wculdlike the Govern-
ment to enquire into it whether it is not a
fact that the BSS has come to be exploited
willy nilly, with or without conscnt or the
knowlcdge or approval of its top founder,
that is, Shri G. L. Nanda, by the Congress
organisational bosses at the State level and
at the district level and whether it is not a
fact that the largest number of people who
were allowed to man these various contract
works which came to be tagged on to the
BSS’s other useful activities also happened
to be Congressmen, office-bearers of the
Congress organisation and the Congress
youth organisation and various other or-
ganisations and whether or not a majority
of these people, whose activities have come
in for the adverse comments by the Public
Accounts Committee Were also not Congress-
men, and if Government were to unravel

: What is his
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all these facts would it not be inadequate,
as my hon. friend, the Deputy Minister
stated the other day, as also by the
Minister, to be satisfied only with a depart-
mental inquiry ? Would it not be just and
proper and in the interest of public service
and public morals that they should appoint
an independent judicial commission to go
into the questions that were raised by my
hon. friend and also the questions that I have
raised and the other questions that other
friends would be raising in this debate ?

19.00 Hrs.

st w7y fewd : awmfa wERw,
Ig WY AT oy §ET F AT & S99
¥ fa3ferl ¥ we ¥aw qEIST &y
frar qur faem @ T ==t &Y
7§ &, @R 3@ IMEd WRa ¥9F
T ATET AT & ¢ | T A
¥ AER I A W A §

MR. CHAIRMAN : It was laid on the
Table.

st 7y femd : e WS S
F o v w1 oqw afuwe §
MR. CHAIRMAN : The paper was laid

on the Table, not circulated to the Mem-
bers yet. How is it in his possession ?

SHRI KANWAR LAL GUPTA : When
itislaid on the Table, it is the property of the
House. Any Member can make use of it.

st Ay g : wanfa § 9%
IwT T R L AT AT F W R
WA 1§ @ AR I T FAT
@ W@ § | W ¥aF g9 A 43

firar § fF ST fow e
AT o 63 ¥ qifew feels afedw
ffeqr sww ® sfa@d 25,000 I
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frd, fR Qwm e g¥ shrem
( AFPRO ), wm aff g
o o Wo AT FaT WY, TN
5,000 %o faar g | fdtfaw feellw
afadw gfem swm & 1,10,598
%o fay, aR M ww el }
waqifer folle afadw gfear sham
¥ dfas =5 ¥ aww oft R ot
wfaa Ty fer &1 wU T
& A0 TAw Fadiarar | gEw W
THA 4,000 To #T faslt & | g T
frar s 3 @ To F FhEFOT
& AT § 1 AT T TR & AW
WA & A fael § a1 Tee afuw
facht, ¥ aR F ag fafrmg &0 &
T FgFHA & | TR AT E

“‘Minister of Home Affairs, Finance &
External Affairs who were contacted,
said there was no set Government pro-
cedure for scrutinising recepts of foreign
donations by private organisations in this
country. Secondly, even as reported by
Bharat Sewak Samaj, the information
does not carry details of when exactly
the amounts in questions were received
by them.”

14
i
E4
1

TFAr § AR EH AR T TR

¥ fadw warey Ay, g Haraw W AR

Hareq #1 v fel A A oqa

F g @ @ ag Yo ww A
?

|

441
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[ sy forerd)
|y welt WP @ A & +ft

yaw & fF W@ JgF THIS qT i

WA N quwfra o dewd

&, AW I Y FEy &, I

A & waw faw @ & S A

sow wiw geit ? s afem arw

fios Ty ag ot aqermd fr TS

AR I Fafaw I A s

FEgTel U gEy HedTelt F, FT qYARY

2 | AT T F WA A AEE

g
sfaca warm § wfawen seaw

e wAa: (0 @few maw fas) -

# 5o 7l srar |+ AU fE ¥ A

TEEAE g W T W IHW F

G+ T gk 1 AT A g

T
st 7y famd : W@ 9% gET

q Ty Y grEeg qE a7 ?
st wfe Arovw faw : fRe s

q qr |
st 7y foem ;S gEY AR E

qq qer g afeq Aragw fa

ot 1t dgeT A WY Fgi & ? SRl

g a7 femd 77 (smEem) |
wt afem aomw f/w ;A o

T g 91 |

st wfw wwor qEEd  wE A
quT § SBE ATEF 9, A @R
FEWT 4, FETEEAT g=TEt 6, geeaten
fa wwafre aEt daand A1

St THAT wEwE HE (EEReR) ¢
aumfa wgEg, 799 w1 s Sfw

MARCH 22, 1968  Samaj (H.AH. Dis.) 2770

YT 9T AT g & fAR | 9w g
1952-53 ¥ W& @O AT qq NS
AR e (el e Rl
Fam = | wow W g fF
300 o=l & o FEFW FIWIG |
T o H, FIWHIX & & T &7
FAMY aF @ FT FIH GAT g |
o STy ¥ 34 fd ST
AR IF AT Y Taw fod @ fo
To @Yo &1 off f@e (IR &iF
qaT) A A oY | SEF I9 2FTOE
fewar & qgan =maT §
““The Committec are glad to note that
replies to almost all the recommenda-
tions have since been reccived though

the timc taken by the Minister to
furnish thcm was unduly long.”

348 fodle 9@y F A W 9
Féwz § ag off frd awfr o ay
AR FT OF qH e AW R
afrd & smecoly MHER N W
sitT ofr ;AT & FgAT 9war g fF
Zd T FET FT To To Hlo HTHTHIT
g oy e fAe qF7 § 1 Femr-
F fawm gaaw FuF g ad
gr aF, dfed % Ry J gmE
ug qifefers a9 &9 F AT £ &)
IHAE & Al AERA @A -
AT A FIH W AF AW N
qfqey agd  SFATIHT WA GET

g2

auTafa WEIY T FI TS FT
27

SHRI N. K. SOMANI : Is hc replying to
the debate ? (Interruption)

Wt THAT AW WEW : ART A%
FgUefe gvae W X ¥ %
1952-53 ¥ a ax faw feadwe
Fyre ST oY gaaT el gfe-
fre e anfye smergzy foad m
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fex ot 12 @ FaQ dro Yo Hro
graus safwsds RaE wiM g
N ag uTw AT AR A T D wE
# 7 guwar fiF 99 @@ eTs AN
% TRAT AgT do THo YW & 4
a9 I Afewsr grEEALr AT
Fat 7@ I3

st e feg (Taw) ;g
AT F AT AF & 9, g fEE
AT o < § 999, gg Wi oreey
arT 9 |

gwfa wgRw : AAET ARE
fafreez gmEa ¥ @aw 99 sqifw
ge-uA-sa} feewmm 7 faar gaw &
AN €T g9 g {9 99
g1

Wt gRATNETE WEW : A ¥ Al 27
ara fgma faar mr a5 12
qA FTqF A FAINREET THISE
O WGT, 98 WY @IS &7 AT
2 femrman, a@ WY smaRg F A
I51E I

d u# g g qear e g o
Tt 7% 9) 731 & fF g A A g &N
¥ qgy afzfe¥e ars urafrest sl
g AT D AT A T g
afez srge o fray srar ar ?

=t ot fag condg €2 AW Al
o friifea am T @ & 1 @
go qifafea ava g Afed

qumfa WERET : FT WA T T
ot HEA A AT AT g &< e ?

st qHAT TR WIW ;12 HIW
Ay FAE TF FNAEET IFET
fear T @ WG ¥aw @
I ST GEANT FY TG @1 Swarfady
F oqurdy & | AW A7 I oF af
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Fom & 1 F st TEay g e
ag Ag g g !

ae i R o dAET g A
T BT T FIAT E

i fa ufed st emg,
@1 Arga, o) faan ST FR gw

SHRI S. KANDAPPAN (Mettur) :
It was quite an intercsting sight to notice
that, when Mr. Somani was making his
obscrvations, the Congresss members were
getting  agitated. I revealing their guilty
conscicnce.

MR. CHAIRMAN : Question please.

SHRI S. KANDAPPAN :Iam coming
to that. Whatcver they may accept or they
may disclaim, the fact remains that through-
out the country, now the Bharat Sewak
Samaj has become scandalous, and it is
another name for scandal, and there is no
denying the fact. One hon. Member,
during Question Hour, thought it fit to
cquatc the Bharat Scwak Samaj with the
Prosperity Brigade in Madras. .......

MR. CHAIRMAN : What is his ques-
tion ?

SHRIS. KANDAPPAN : I am formula-
ting my question on this basis. This is an
organisation which is supposed to engage it-
scif in desilting  water tanks, laying roads
constructing school buildings and such other
social work, but if only the Bharat Sewak
Samaj had cngaged itself in that work,
the Congressmen would have seen a para-
disc on earth by now. but they dreamt of
such athing,as Mr. Ranga pointed out, in
the beginning when thc Bharat Sewak
Samaj was founded, but unfortunately things
50 devilePaeens. (Interruptions) Why are
they so agitated?

MR.CHAIRMAN : H: willask his ques-
tion now,

SHRI S. KANDAPPAN : The question
is this, and I would like to have categorical
answer to that. In view of all that has
happencd and all that has been revealed and
accepted rather, the shocking reveleations
madc by the PAC—thc Chairman of the
PAC was a Congressman and not Mr,
Masani....oos .
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MR. CHAIRMAN : He may ask his
Question,

SHRI S. KANDAPPAN : I would like
to know from the Minister whether they
are prepared to confiscate all the assets that
are still there with Bharat Sewak Samaj
even at this late hour, and institute an inquiry
and take action against all those people who
are mainly responsible for this embezzle-
ment. Secondly, takingthisas a clue, taking
this as a warning, I would like to know
whether the Government are prepared to
inquire into the activities of all such so-
called social organisations to prevent this
kind of embezzlement of public moncy.

SOME : HON. MEMBERS rose

MR. CHAIRMAN : There are ten
members. They may not compel the Chair
to depart from the rules. It is the House
which has framed the rules. Why not bring
a motion to remove the rule from the Rules
Book rather than getting up every time and
putting the Chair in an awkward position ?

st v ww @ faw foawr

AW I a9 § Sfad AT am
W g I g A Afod

SHRI D. N. TIWARY (Gopalganj):

If you take any name out of the balloted
names, then I mast be given a chance.

MR. CHAIRMAN : All right; I shall call
the names from out of the list.

M wwE quEw : XEH A
AN T &Y QT 149 §T FATS
fearmar § | SEY ®7 gaATew FWT Ao
Qo Ho X Tg #Far g fr waifmefes
THEE W ¢ A foe a@ e ET
WG Ja% a9 A @Y faar @ A%
IEFY °g SATAMRY | F ST Agan
g frwarag agt § fF Jaa sy
¥ = FRfEfe IwEe 1 AwA
o g g ? wmag N w A R
fF Ia9 Haw Qe A FE T
2 ? Tgard o To o A M IAY
saIfifer oeET a@ §W W
At @, w1 g W A & fF ag
Y Ffaada § 7
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wrag ff Tt T R fe W
¥a5- go forgm ft IER W
TR ¥ aqam froar @ @ T
e &1 gfeengeiwe  afefrde W
& 7| g A A @
g?

Ty 78 o g 7Y § fF W ¥aw
TS F FA FE QAT FT AT
feat frer v feguafagws s e
T tafer a8 o FETH aWAE-
Swa fae o qR 3w ¥ e
g7 7 oqg Y e AN A fRag R
I AT THREE AT G ¢ A qfe-
argAn afefpdzdar wr & ? FrEex
aRifgdas # o gaafa o F S+
IR g qAw S AME T
IgRT T T FAraAg A A g fE
TXq {9 g9 A 4% IR fF gw
€ary & fag 1 § fir wika a<a
T FO A ATFT A A9 IF 9T
TE TE § IIF AU 9T g AT
T0F AR IY F7 FW fear e ?
Fgman gfF wre gmd &7 ag
F frarom @ g7 9w A wafa
THEW 7 qar gt fF #rd W arredr
FErATES AR ¥ FTH G AT
g | AT 98 N 909 & dG W@y
g

& ¥ EW TR : A A9w
a1 gfaEre whed, WIS &%
fofraer 3R T efage @ wra
9% U FAT FT TF AE-A10RAS
far g

¥ AT €W : AL |

ot WAL AW A 2 TH qI FATET
I QT doT ¥ fawer § AR =Re
TatATy ¥y faedt & AR wwar
¢ fr qrge & WY SO% qr@ Tyar aar
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Q| o Argar g fF oo g9
W IEN AT AT TG
¥ F ot g wwwa e § A
faet Mtz awg & gy dax faan s
? | AMfrowe g gawy Figae fad
TRAE | IEE 3T I TR I A
T qg7 F+E I 1 GET IaE
faar mar § o Y AF A ¥ -
LICEECARE R E o O A ica tc L e
Far fa9 I9% qAeH TG § I
TFT BT FG0 A AW ¥ IGH
fedt a@ & F€ FAWT T AN
YT FG0 P

W AFLC AT A qed AM-
ARHUT § 9 SRR e 4
= feadr g1 v I wRaTy fr e
TRIM AT faama w0 & Sw g ?
AN FAG THR & FFT FT o7 &9
A a1 AR FE 9 A} @R IER
FaT el § | @aAF Y ueg &
FT FEQ ¥ 7 fawam w A
i ¢ ? R Ay aAed AWIATE-
S & @ e a@ ¥ g@d awed
FAATSwY §, ¥ fyw axg ¥ Ty
g S g ¥ ag W =« gEdr
L

o aifad gae F1 wAw §
Mg g1 w e safewe sAAEy
w4 & fag dae & ) W weRaey
N A FGER W GH, A
fiee wfog & st & ST AW
T ¥ & faT qe €

&t TR FTHT (WEAT) : qeqE

N du¥ gy @ A g e
faaft @& ¢ W@ ¥Ew
Fam gl o wER

Ll e
PTG ¢ AR Mo Qo o
o W

®

:
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mﬁﬁ...(m)....aﬂm

qE f Q@ E

A # &y Frw war F A% fear
Iawr 9 e & fag dA €

FATW g wa ¥
T F AW 9T QI FS B qAHA
Feaw wgEd, Mo To o A T&T
T efE 409 T T oA
feare feae 7 ¥ R fag faame
T § ot seave fag wogd faard
R Q9T Fell T FEETE AW F
IO A fr 27 or@ woT &% ¥
wfa araaw fag @R =t «aged
EG ¥ W@ JAF g w
frrem 3 o w1 #E fgw T &,
fag faam awr Y SWfer & ag
g

SHRI R. K. SINHA (Faizabad) :
This is very unfair. It should not be permit-
ted.

=t ek feg : SgCHT AR,
# o9 & ATha OO WRE ¥ O
Tgm fF ooy g ¢ fE Wi
4T g9 F FHAR Le-AT AW
AR g &, o AfsRfer wifasi
F T T AT & T @ &,
N AT &9, 49 A% T
g wmAT N QE

g g & ag goar wgm fE
wWEer ¥ e G A feem
aar, FRARA Fa ag A
I @ 95 sfawa w-www A
ggrm R wgx & M AffEfas
Cfefrdy § 18 T aTER w1 E,
R & qo& § M o § I
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T A et @ § R
AR & f ga™ & qeAT I
fs & oag dwe A & fr safasde
THEE @ OO0 awg ¥ Tade w
e faar mr ¥ o @ A ¥
gfewrs sxfam & 7

ot afizsr wmz (afar)
wA St & F v ARy g fF dve
Qo ®o F qAA St corfaer wHWA
& fgFry U G T IR g T
AT a7 6 wRE ¥9F qHIS A Y-
A HTEET UHSE T WA AT &
far ¥ @k ;v oag awe W Ffog
AW FAL FEAA & A< G 7

TREAT e (TeAT) AT qE
Ta g R fe W@ TEw wwer &0
AT FF & AqT AR FEAFET F
wE ? IR 7 @ ;oA qERY
W W F ATCT AAT THIH o GATAR,
Aal A FEEwEN g T=w
F AW W FA T aATE ?

a sy g e odt fage &
foedr arer srTer AT AR A ATE |
WG 9% qOIr H1 Fools & 1
F fr g o wTEl Qg ¥
fei g, gER @ W ¥ fu o,
fagmt ¥ fay o= ary-ame oY o9 swrw
AT F Jga 7 an fage ol
FHEY ¥ Wt aga v A fear
@ & aAr SEm fF gEE swAe
T AT aF AT @ AR TEERY
ata & faw a F9O faem & fag
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SHRI GADILINGANA GOWD (Kur-
nool) : The affairs of the Bharat Sewak
Samaj have been very suspicious for a very
long time. I want to know whether it is a
fact that State units in the respective States
consisting of Members of Parliament were
Fonstituted in the first Lok Sabha and when
in one of the States an opposition member
was clected as Statec Convener, not a single
Paper was sent to him thinking that the loop-
holes of the Bharat Sewak Samaj would be
revealed ?

=Y TW JIT TR : A WENET,
AT FeEs S Fgr 9 AE § )
SR qgT AW FHIT A qTE
78 1 3 fawfey § F S A
iff amagady §fF Y s
afzefede, e afefre fag @g
I AT T R arfee At aXE
¥ gl o as yand o A gt
AR I & TS F G WA ferw
™ SR wr gy W g & fF W
¥as gurer #r o fafa fasy SEF
¥z @ W qur @ fer o,
oA § R & qEE i | OOE
g foreft § foreaY swemaT AT
Sr-yaw WA X et @ wEwr o
WIE ¥aF gum A & ¥ &
faar mar ?

=t amivax fag (@wfar) e
"R, T AR WERY T 9eT F
JTvETEe & fR ag AT W F
AT S AT AT A FT G T
Yo o arfo F &Y fagr S
WR T 7g Afefme ol
FOAT ? O FEET AT ATGATE ¢
soqw T, A e §o W af
g |

SHRI R. K. SINHA : This discussion
on the Bharat Sewak Samaj is being uscc}
to sully the name of Shri Gulzarl Lai
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Nanda and Shri Lalit Narayan Mishra with
out any proof and I protest againstit. I
would like to know from the minister
whether after 1953-54, every year Bharat
Sewak Samaj has becn submitting annual
audited reports of accounts and whether in
1966, after 12 years, when it was asked to
submit a 12-year report, that also was sub-
mitted ? 1know the names of the leaders of
the Communist Party of India, thc R.S.S.
and Bhartiya Jan Sangh who have been
functioning in the Bharat Sewak Samaj and
also in the Bharat Sadhu Samaj. May I
know whether Bharat Sewak Samaj is an
non-partisan  organisation, with which
Spcakers of Assemblies and Chairmen of
Councils have been associated ? (Interrup-
tions).

sfawen wamww §  (wfawer saw-

Tq) TEW Al (W Fo ATo faw) :
gumafa WERd, ¥ T 4g9 A Wi
TEY AT AT gi—faw I I8
TH §, S FEE A AEF A
ROgETHT St &, 9w AR R
A AR s ¥ 1 fF fage
foam ofeg # @ TR & B IW
gu forad sgrmr  f AT AR A
fag & 9 ¥ 27 99 AT AFY
faggr faam mr g—7 @t fawg &
Fgam g g f& ug faegw o
ad &, THAwE A A qA T ¢
R A qH TEHT A g §

;Ttmrﬁﬁfw%m‘fagflug
T dwF g, F P ARG ¥4
ga™ #1955 ¥ W® ¥ W1 9q
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a3 TeqEarEy ¥ & @ gwoawe
# ofemast %0 F &7 § =g,
1957 A€W & 4T § | 98 W I
FT SA-GEEW AT, Ig A 1955-56
Hgar 91, 7 § I IFW UG
m%'ﬁ‘ﬂ'!ﬂﬁ'{ ......

st wy fawd : 9w 1955 F Afera
arage fog & ar g AR & 7

st wfaq aomwr faw Ay feamd
f, & aow A W A ow g
# freft ft oAy & fad dO g,
O ag g Afed | @wF e
TEH a19 § AT I§H QU 1
AN S S AR W AR
q fafreex &, 3w #g1 a1 f& &
fedt fafaeet av 3R 47 arifew &1
faaas faar a1 | Anadde § 1957
Famr ar, 1395, 1957 &1 AT
14 7, 1957 ®1 47 IR WG
feam, @

Ay fomd ft s ¥ aga 59 @
F—F q@ W I TAW F @A
Ffod qa g | F ag WY FgAm g
g W@ ¥ o w1 fRe &
fret A e gET AR W
TIg & vt fely J—F1 ¢ gwary
W AT AT W@ R

g T T T qATT g—FFE a0
T GH T {—H, A a1 8-
fadt & w7 F—fagr @R AR
qEar # AE w3 AR SE9 AT
A wraw W@ ¢ 1§ AT daw
UTST HT JYUL 91, WA ¥ATF G909
w1 W dar A qE 9T, IuwT JfeR
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g &, JEET AT q afefEde R )
N g I oF Gar oy Ad
2w A A @ faed f g
g g |

SHRI KANWAR LAL GUPTA : Arc
you prepared to face a judicial inquiry ?

SHRI L. N. MISHRA : What for ?

SHRI KANWAR LAL GUPTA : For
embezzlement and all that ?

SHRIL.N MISHRA : Sir, I am giving
a personal explanation. I am not replying
on behalf of the Bharat Sewak Samaj.
I am giving an explanation as L. N.
Mishra, as an individual, as a citizen of
India,

That is all that I have to say.

MR. CHAIRMAN :
swamy.

Shri Gurupada-

W A AWM W ;@Y ¥AF
T F1 W N HfeF, IaF A Taw
& d@wew T

THE MINISTER OF STATE IN THE
MINISTRY OF FOOD, AGRICULTURE,
COMMUNITY DEVELOPMENT
AND CO-OPERATION SHRI M. S.
GURUPADASWAMY ) : Mr. Chairman,
Sir, at the outset, I would like to make it
very clear that Government had no collu-
sion with Bharat Sewak Samaj, and ] also
want to make it clear on this occasion that
there is no questionable political motive of
any kind in our relationship with Bharat
Sewak Samaj.

SHRI KANWAR LAL GUPTA :1Itis
your baby .

SHRI M. S. GURUPADASWAMY
A sweeping allcgation has been made by the
hon. Mover of this discussion that no attempt
has been made so far by Government to
reply, or take action, after the Public Ac-
counts Committee made its report. He
himself has stated later on that various
attempts have been made in the past.

SHRI N. K. SOMANI : No fruitful
effort has been made.

SHRI M. S. GURUPADASWAMY :
That is a different matter, Three attempts
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or efforts were made to consolidate the
accouats, look into the various activities
of the BSS. So, it is not true that Govern-
ment have not taken steps of any kind
after the PAC made its report.

SHRI MADHU LIMAYE : Did you
succeed ?

SHRI M. S. GURUPADASWAMY :
For the information of the hon. Member,
PAC made something like 63 recommenda-
tions and out of the 63 recommendations
nearly 60 recommendations have been
replied to, either in part or in full, and only
3 recommendations have been outstanding.
Among the most important recommendations
the one that is outstanding is about the
consolidation of accounts of BSS since its
inception, That has been engaging our
attention all along. When this matter was
taken up by the Planning Commission after
the report, it constituted a Sub-Committee
first and then a cell to look into the accounts.
They have also submitted reports. 1 would
like to place all these things in proper pers-
pective just to disabuse the minds of the
hon. Members, just to remove any wrong
impression in their minds that nothing has
been done.

The hon. Member raised an issue whether
BSS has got in its membership people drawn
from other parties.

SHRI KANWAR LAL GUPTA : No,
not at all.

SHRI M. S. GURUPADASWAMY :
Let me answer it. . ..(Interruptions)

Mr. CHAIRMAN : Why do you all not
listen to the Minister ?

SHRI M. S. GURUPADASWAMY : I
am comingto all the points raised by the
hon. Members. . . .(interruptions)

gamafa wQIW : FT JIX IJAET

va@ g g Ay § a7 arew
# TIAM FT A E | AA S
qE I ATIRY T FIA FT AT
faar, @ aq IR a@ ] Qfd,
T A F 9w B AW FT W
AT AT IARY AT AL GAAE |

SHRI M. S. GURUPADASWAMY :
The BSS consists of not only Congressmen
but others also. Let me make it very clear
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that this organisation is not the agency or t!;e
agent of the Congress Party. I think its
constitution provides, allows or permits
membership of people belonging to all the
political parties. As a matter of fact, its
composition indicates that not only Cong-
ress- men but others are also members of
this organisation.

Having done that, I would like to answer
a few leading questions of my hon. friends
The hon. Member, Shri Madhu Limaye
has asked me whether the BSS has received
some amounts from the international agen-
cies.

This is the information which has
already been made available to the House.
It is not a secret. We have laid before
the House the source of funds for the
Bharat Sewak Samaj and these funds are
primarily meant for relief and rehabilitation
...... (Interruption). 1 will give you the
date later on, if you want; but it has been
laid.

ot ag famg ;- 3o @ 7 w@w
Az & sgraar @ fe fedem adf
frr g ok cgag R & v fedww
§ 189 Trexwe A F agy Afed
ZTH A FaTg [T AR

SHRI M. S. GURUPADASWAMY :1
think, you are not appreciating. The infor-
mation to the House was about the moneys

received from various sources. That has
been laid before the House.

SHRI MADHU LIMAYE: As revealed
by Bharat Sewak Samaj ?

SHRI M. S. GURUPADASWAMY :
That is 50; of course, that has been revealed
by Bharat Sewak Samaj.

SHRI S. KANDAPPAN : When they
are questioning the very bona fides of the
Bharat Sewak Samaj, how can that be taken
as authentic ?

ot Wy fwg : Far Ay EwY
s Sud samar dur A e 27
AT W I & @ 3 fr @
fafae, s fafred s oea-
v e fafre ¥ =g 4 o
T 1 g aw M ghwr ferod
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@y N, ¥ v N o § @whag
W A s avy fv e fww faelt
a7 faaer fasit

SHRI M. S. GURUPADASWAMY :
I agree that this information was given to us
by Bharat Sewak Samaj; I am not disputing
that point at all.

This fund is meant primarily to meet the
various activities undertaken by Bharat
Sewak Samaj like relief and rehabilitation,
running of free kitchens in Bihar, rendering
relief for Koyna earthquake victims and the
like.

SHRID. N. TIWARY : All this must be
after 1966.

SHRI M. S. GURUPADSAWAMY :
1 do not have the dates here, but Koyna is
recent.

SHRI D. N. TIWARY : Bihar also is
recent.

SHRI M. S. GURUPADASWAMY : Out
of these funds the Bharat Sewak Samaj has
maintained $25,000 in their accounts.

Then, a friend of mine has asked whether
the General Financial Rules has specifically
stated that there has got to be consolidation
of accounts or not.

SHRI JYOTIRMOY BASU : You are
the defence witness.

SHRI M. S. GURUPADASWAMY :
I am not a defence witness.

There is no specific mention of the word
“‘consolidation” in the rules, but it is made
clear there that before giving grants the
financial position of the body or agency
which takes the grant or assistance should
be inquired into and the Government should
know beforehand whether that body deserves
any assistance or not.

SHRI KANWAR LAL GUPTA : Why
did you not ask before 1965 for the eonsoli-
dated accounts of Bharat Sewak Samaj ?

SHRI M. S. GURUPADASWAMY : I
am not disputing it at all; I am only answer-
ing the specific question as to what is the
implication of this rule. I am not running
away from the position that the Public

t Commi has taken. Theo
Public Accounts Committes has said that
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there has got to be consolidation of
accounts. The Bharat Sewak Samaj, for the
information of hon. Members, has submitted
individual accounts for all their activities—
that is a fact—though they have not been
able to consolidate their accounts for over a
period of years.

SHRI KANWAR LAL GUPTA : You
asked for the consolidation of accounts only
after 1965.

SHRI M. S. GURUPADASWAMY :
No. The Public Accounts Committee wan-
ted consolidation of accounts of all the years
since 1952.

SHRI N. K. SOMANI : What is wrong
with that ?

SHRI M. S. GURUPADASWAMY :1
am not saying whether it is wrong or right;
1 am only putting facts before the House.
As a result of the efforts made, three years’
consolidation has been brought about more
or less.

TFhe consolidation was not possible in
respect of other years so far. This is a fact.
So, there has not been completc compliance
of the P.A.C. recommendations so far as this
is concerned. It is a very important recom-
mendation that the P.A.C. has made.

Now, the Members have said that there has
been misuse of funds, embezzlement and the
like. I have gone through the papers and
there has been no mention of misuse of funds.
But there arc, as pointed out, certain cases of
defalcations of a sort which is a matter again
for investigation. I do not know whether
they have misused funds or not. At this point
of time, 1 cannot say all the funds that
have been given to Bharat Sewak Samaj
have been properly utilised. But let me
also make it cledr to the Members that we,
as the Government, are concerned directly
with thosc moneys that have been given
to them, not so much concerned with the
moneys given to the Bharat Sewak Samaj
by other bodies. There may be voluntary
donations; there may be contributions from
some associations, some companies, and we
are not so much concerned with the contri-
butions, assistancc, given by such bodies.
We are really concerned with the assis-

tance given by ‘us to the Bharat Sewak
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Samaj. To that extent, it is incumbent on
Bharat Sewak Samaj to satisfy us whether
the moneys given by us for various types of
activities have been properly utilised.

Since the question was raised the other
day, we have taken some steps in this regard
and we are addressing letters to State
Governments because the State Govern-
meats are also concerned with the Bharat
Sewak Samaj activities, Without informa-
tion from the State Governments, it will
not be possible to correlate or coordinate and
to consolidate various accounts. So, we
are addressing letters tothe State Govern-
ments and also we are getting in touch with
various Ministries here. Not only the
Planning Commission but other Ministries
also have been giving donations. We have
been in contact with these Ministries and we
have been asking them to furnish the amounts
of money that have been given to the Bharat
Sewak Samaj and the accounts submitted
to them by the Bharat Sewak Samaj. Be-
sides that, we are also asking thc Bharat
Sewak Samaj to meet us and furnish us all
relevant material so that we may come to a
judgment.

Lastly, an insistent demand has been made
here that some sort of drastic step, a sort
of inquiry has got to be made..........

SHRI N. K. SOMANI : Judicial inquiry.

SHRI M. S. GURUPADASWAMY :
I am coming to that. (Interruption) As a
matter of fact, my friend read out a passage
stating that the P.A.C. was itself satisfied with
the replies given, the action taken, though
delayed. They have only pointed out that
there was some delay but, by and large, they
have pointed out that they have been satis-
fied with the replies given by Government.
I am not giving any chit at all............

SHRI N. K. SOMANI : Not in respect
of accounts; you don’t have the consolidation
of accounts.

SHRI M. S. GURUPADASWAMY:
The consolidation is different. 1 have
dealt with consolidation separately. I am
not sheltering. . . .(Interruption) One insis-
tent demand is that there should be an
inquiry........

SHRI N.K. SOMANI : Judicial inquiry,
not departmental inquiry.
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SHRI M. S. GURUPADASWAMY : I
think, thc hon. Members will be happy if
1 read the letter written by the Bharat
Sewak Samaj itself. I do not want to say
much about it. The Bharat Sewak Samaj
itself has asked us to set up a judicial inquiry.

“May I read only that relevant passage which
makes it very clear ?

SHRI RANGA : Now that he is reading
it, let it be placed, the whole of the letter of
the Bharat Sewak Samaj, on the Table of
the House.

SHRI M. S. GURUPADASWAMY:
1 will read the whole of it.

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIVAN
"RAM) : It will be placed on the Table of
the House. But let him rcad that letter.

SHRI M. S. GURUPADASWAMY:
The letter reads like this :

“This is in continuation of our Joint
Secretary, Shri Sheo Shankar Singh's
letter of 9th instant.

“I have given further thought to the
whole question. Allegations have been
made repeatedly creating the impression
that there has been failure on the part of
the Bharat Sewak Samaj to submit
audited accounts in respect of the grants
reccived by it, and there is also mention
of some lapses on its part in this respect.
The Samaj maintains that these allcga-
tions are unfounded.

“The Samaj has done all that was rc-
quired of it in respect of submission of
accounts and we would feel grateful if
an opportunity is given to the Samaj to
indicate its position in the eyes of thc
Parliament and the people of India. We
are sure that an impartial enquiry would
dispel the wrong impression that the
Samaj had not discharged its obligations
to submit audited accounts from year
to year in respect of grants reccived by it
from Government of India on the basis
of the conditions attached to the grants
by the various Departments of Union
Government.

“T am to add that prior to 1965-66, there
was no condition for submission of con-
solidated accounts. The condition of
submission of consolidated accounts by
the Samaj was inserted for the first time
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in the letters sanctioning the grants for
the year 1965-66 and this is being
complied with.

“It is requested that the enquiry about the
submission of the accounts should be
conducted by a high judicial officer and
completed at an carly date.”

SHRI KANWAR LAL GUPTA :

Enquiry about accounts, about their activi-
ties, about the embezzlement, about every-

SHRI JAGJIVAN RAM : Irrclevant
issues arc being raised. The whole thing
has been raised out of the Report of the
Public Accounts Committee. The Public
Accounts Committee is concerned with the
prudent utilisation of the grants given to the
Bharat Scwak Samaj and to see whether
proper accounts for the amounts advanced
to it have been rendered or not. If any
judicial inquiry is going to be set up, I
want to make it clear, it will be only for the
purpose of secing whether proper accounts
of the grants advanced to the Bharat
Sewak Samaj by the Government of India
have been rendered or  not.

SHR1 KANWAR LAL GUPTA: Both
State and Central Government moncy.

SHRI JAGJIVAN RAM : I am saying,
the grants advanced by the Central Govern-
ment to thc Bharat Sewak Samaj.

SHRI KANWAR LAL GUPTA : Statc
Government also.

SHRI JAGJIVAN RAM :Howcanl ?
Why docs he confuse the issucs ? Is Parlia-
ment competent to go into the accounts of the
State Government ? We should know
our limitations. We can pass only our
accounts. Thercfore, whatever  judicial
inquiry is sct up, it will be to sec whether the
accounts for thc money advanced by the
various Ministries or Dcpartments of the
Government of India have been rendered
or not.

MR. CHAIRMAN : The House stands
adjourned till 11 A.M. on Monday.

1955 Hrs.

The Lok Sabha then adjourned till
11 of the Clock on Monday, March 25,
1968/Chaitra 5, 1890 (Saka).
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